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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ::HYDERAB™D BENCH 1::
AT HYDZRARAD.

-

0.A.No. 597/91. Date of Decision; \§ »1aq1~-
. 9éﬁeen:
Smt. Lakshminarayanamma e .e Applicant
Vs.

1. The Divisional Parsonnel O*ﬁicer;
Personnel Branch, Guntakal Hivn.,
S.C.Rly., Guntakal.

2. The Divisional Manager,
D.R.M. Section, 5.C.Railway,
Guntakal Division, Guntakal.

3. 2.Sudhakar s/0 la%e 3.Nettakallu,

C/o> Anjanaiah, P.W.I OfficeM.C. o
Guntakal, Anantapur Dist. T e Respondents

For the applicant : Shri P. Veera Reddy, Advocate

ol : .
aa..pk For the respondentsl & 2:  sShri v.Bhimanna, Standing Counsel

._w for Railways.
= g For the Responent No.,3 : Y v

: Shri J.Rahgaiah, Advocate.
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JJUCSMENT OF THE SINGLE BENCHY DELIVERED BY HON'SBLE SHET

R " -y C.J. ROY, MEMBER (J) X
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e Thﬁ&?kppli:ﬂtlon is fileg under sec. 19 of the Adminis-

~ > ' 3

wibunals Act, 1985 for a directi=an to. Respondents

.-'.!'t;‘l No.’i"«ﬁ‘ 2 to apnoint the applicant in any suitable post for

n . -

_ whicb she iz eliﬂﬂble on compgzsionate qrounds. PR ]
r . . i ."‘"' '. R
AL 3. ) 2. .. The husband .ol +h~ iuplicant was worklng as’ wOrks Mate ‘I
, . @t the H:adguarters of 1, 1. /O/Pakala and while in service

Yexpiredl) on 28-5.1989 Havfn Uu in 32 years service The

applicant hereir by an appilgatlon dt. 28-9-19°9- requested

%’ the respondents to appoint he¥.hon any Clasr~f;>job on
compassion:te grounds. The applicant states that, she was
nominated k: her husband for receiving the farily pension-

: _ and-other benefitu. .
\ - - |
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3. The applicant alleges that Respondent No.3 had
also submitted an application on 13-9-1799 requesting
2nd respondent t%y@point him on compassionate grounds.
It is also allegeg,that the Respondent MNo.3 is the son
of the deceased employee through first wife, Smt. Sulta-
namma, and consequent on her death he had married the
applicant herein and got two children through her.

It is also alleged that the .3rd respondent raised dis-
putes regarding settlement cf“dues from the respondents
1 & 2.BY a letter dt. 18-7-1990 the gaid respondents

informed the applicant herein toproduce the family com-

J
position certificate before 31-7-1990 and applicant had

-

~t50ed a legal notice stating that she is alone entitled

for the dues and also for appointment. However, the

respondents issued pensian payment order dt. 12-3-1991
e

and the pension was arranged to be paid to the appllcant“v”

The applicant alleges that 3rd respondent was appointed
on daily wage basis and apprehend tha} the respondents
are likely to appoint him on compassionate grounds.

It ie averfed that she,be;ng the wife of the deceased

employm= is first class legal heir and she alone is entitled

to et the benefits. The applicant alieced that 3rd res-

pondent is aged about 29 yaars and also that he has his own

famlly having marri~dg two w1fes and if the said respondent
=

is qiven aprointment on compassionate grounds, the applicant

~

and her children would suffer~L'*;".hardshio. The applicant

states that shs is an llliterate lady and would not be able

to sustain hersmlffidd her cnildren, if her clalm-is not
ST

considered. < for ap001ntment“ Q,..
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4, The r=zspondents filed their counter (R 1 & R Z2) ‘and’

countered the allegations stating that the apnlicant is the
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second wife of late B.Nettakallu, ex.wWorks Mate who

died while in service. The respondents admit that the
applicant mace a representation “t. 28-2-1987 for appoint-
ment on compassionate appointment as well as for restirement
benefits. It is s-at:zé that Respondent No.3 also

made a representation dt. 13-9-1989 claiming the said
benefits. As there was rival claims, the respondents
settled the benefits of DCRG, Group Insurance etc. and

paid the amounts thereunder in equal shares to the claimants.
The respondents state the aoplicant is entitled for appoint-
ment for herself or to the children of the deceased railwgy
servant and that she will be considered for appointment

as s.on as she subnits necessary documents, asked for,

by them with regard tc educational qualification etc.

on her turn. It is alleged that the applizant failed

to produce correct family composition certificate and .

T
therefore, she cannot blame the administration baselesslf?r'
The Yrespondents stated that the deceased employee had
nominated the applicad% and respondent No.3 with regard to
benefits under Group Iﬁsurance and P,F. in equal shares.

The respondents are not disputing the claim of the applicant
for appointment on compaésionate grounds since she is the
only eligible person to be appoinﬁed as such in preference

to the son of the first wifé;kif is averred that the applicant
gill be considered as soon és Sh; submits necessary documentg
regarding her qualificatiéné etc. and that she wilill be appointe
as per her turn since large number of‘lédy candidates have

heen walt-listed for apéointment on compassionate grounds.

The respondents'state that there are no merits in the O.A,

and desired the application be dismissed.

5. The applicant filed material papers with the O.A.
viz. Representation dt. 29-8-1989, Representafion dt. 13-9-89

of Respondent No.3., Lr.No.18-7-1990 issued to'appiicant by
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8. In vfeg of the observations supra, I direct the

applicant herein to furnish the documents with regard
to her educatiqnal qualifications etc. to the respon-
dents 1 & 2 for.considering her case for appointment’
of compassionate appointment. On receipt of the said
information from fhe applicants, the respondents 1 & 2
are directed to consider the case of the applicant for

L]

appointment on compassionate grounds to any suitable
post, within four months from the date of receipt of

this Judgment, '

9. The O.A, is allowed accordingly, with no order

L) / .
." gs to costs.
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MEMEBER (J)
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R R
Deputy Registrar(ﬁJhl.)

Copy to:i=-

1. The Divisional Personnel "Officer, Personnel Branch,
Guntakal Division, S.C.Railway, Guntakal.
2, The Divisicnal-Manager, D.R.M.Se2ction, S.C,Railway,

Guntakal D1V1aloﬂ Gu“tq al o " :*,__;;uﬂuawﬁf*ﬁ4
3o ORI SELY T Randiahy Shvacstaris .
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4. One copy to Shri. P.Veera Reddy, Advocate, CAT, Hyd.
5. One copy to Shri. V.Bhimanna, SC for Rlys, CAT, Hyd-bagd,
6. One spare cop&. '
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